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Th. Lakshman Singh Charak: May
1 know why the term has been ex-
tended only up to August, 1955 and
not further on?

Shri Khandubhai Desai: Because
we believe that by that time the
arrangements with the State Govern-
ments will be seen through.

TRAINING IN AYURVEDIC AND UNANI
COLLEGES

*1490. Shri Krishnacharya Joshi:
Will the Minister of Health be pleas-
ed to state:

(a) whether the Committee ap-
pointed by Government
the training imparted in Ayurveda
and Unani Colleges in Pharmacology

has submitted its report; and

(b) if so, its main recommenda-
tions?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) Yes.

(b) The main
are:—

(1) That it is not possible at the
present stage to make a
general recommendation re-
garding the use of drugs
contained in Schedule ‘H’
of the Drugs Act, and the
Rules thereunder by practi-
tioners trained in all the
Ayurvedic and Unani Col-
leges in the country where
a 4 to 5 years combined
course is given.

recommendations

(2) That Central machinery to
standardise the education in
modern medicine in all these
institutions should be imme-
diately set up and only the
doctors passing out of such
institutions which come up
to the required standard
should be allowed to use
drugs included in Schedule
‘H’ of the Drugs Act.

Shri Krishnacharya Joshi: May 1
know the names of the members of
the Committee, and may I also know
whether any ayurvedic doctor was
on the committee?
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Shrimati Chandrasekhar: The
members of the Commitee are: Dr.
H. B. N. Swift, Director of Health
Services, Punjab (Chairman), Dr.
M. D. Chakravarti, Director, Central
Drug Laboratory, Calcutta, Dr. M. 8.

Verma, Principal, Ayurvedic Col-
lege, Banaras Hindu University,
Hakim Mohd. Ilays Khan, Gali

Qasimjan, Ballimaran, Delhi, Dr. C.
L. Malhotra, Professor of Pharmaco-
logy, Lady Hardinge Medical Col-
lege, New Delhi. 1 think two of
them have some interest in the ayur-
vedic and unani systems.

Shri Krishnacharya Joshi: May I
know whether the Committee has
recommended the inclusion of anato-
my in the ayurvedic course?

Shrimati Chandrasekhar: I do not
think the recommendation includes
these two items.

Shri Bhagwat Jha Azad: In view
of the oft-repeated statement of the

" hon. Minister of Health in this House

that ayurveda does not come among
the systems of modern medicine, may
I know what is the basis of setting up
this Committee, and whether in the
light of the recommendation of this
Committee, the hon. Minister has
revised her opinion about ayurveda?

The Minister of Health (Rajkumari
Amrit Kaur): I have not revised
my opinion about ayurveda. The
question of revision does not arise.
But we are trying to help ayurveda
and see what ayurveda can give asa
further contribution to modern medi-
cine,
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SCARCITY CONDITIONS IN RAJASTHAN

*1492. Shri Amjad Ali: Will the
Minister of Food and Agriculture be
pleased to sate:

(a) whether it is a fact that the
Rajasthan Government have declared
on the 18th January, 1955 that food
scarcity conditions and famine have
affected 1,900 villages in Bikaner,
Jodhpur, Jaipur and Udaipur Divi-~
s{ona:
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(b) if so, whether the Central Gov-
ernment have been approached by the
Rajasthan Government for any assist-
ance in the matter; and

(¢) the help proposed to be given
to them?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Famine has
not been declared in any part of
Rajasthan. Rajasthan Government
have, however, notified 1963 villages
in the Divisions of Bikaner, Jodhpur,
Jaipur and Udaipur, as affected with
scarcity under the Rajasthan Affected
Areas (Suspension of Proceedings)
Act, 1952. This notification was pub-
lished in the Rajasthan Gazette on
15th January, 1955.

(b) Yes.

(c) The Central Government pro-

“pose to give financial assistance on the

basis of the principles set out in the
statement which is laid on the Table
of the Sabha. [See Appendix VII,
annexure No. 50.]

Dr. Rama Rao: In view of the fact
that a very large quantity of food-
stuffs, estimated to be worth about
Rs. 45 crores, is rotting in our

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
No. Not rotting.

Dr. Rama Rao: May I know whe-
ther Government have any plan to
send those foodstuffs to Rajasthan?

Dr, P. S. Deshmukh: I controvert
the statement of the hon. Member
that foodstuffs are rotting. But we
have laid down the rules for relief,
and if any demand is made under
those rules, the necessary relief could
be forthcoming.

Shri Kasliwal: In view of the fact
that every year, in some part of
Rajasthan or other, scarcity condi-
tions occur, have Government cared
to make an enquiry into the causes
of these scarcity conditions?

Dr. P. S. Deshmukh: I am sure
adequate attention is being paid not





